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RA.25/99 in CA.458/99

lr, Vice-Chairman)

Hegr :
€ the learned‘caunsel Mr, Siva fer the ssmlicants

snd the learned Senier ceumsel Mr, B, Narasimha Sharma fer

the respendents,

1, By this Review Petition the learned ceunsel fer the
applicant urges the Tribunal te review the judgement in
OA,458/97 dated 11-3-99 en the greuré that the Tribunal
while dismissing the CA did net take inte acceunt the
averments eof the respendents that the asplicants were
eatitled fer regulsrisatien against Greup-D posts;

2. Hewever, we are. net inclined te allew the review,
There is ne averment that any error'apparent en the face eof
the judgement er en the face ef the recerd had crept.in.
Emergence eof any new fpct hasS alse net been mleaded by the
Review Aselicant. Examining the apewlicantst case frem the
peint of view of “sufficiency ef amy ether cause" eur
attengien is drawn te a cesy ef letter dated 31-1-19%5
issued by Gevermment ef Imdia, Ministry of External Affairs,
which was sreduceé with OA,.458/97 in which it is stated in
waragragh-2 that the awelicaats® services ceuld be
reqularised against a greus-D west as ard when vacarcy
arises, subject te eligibility ef the applicantﬁuwith the
assreval ef Jeint Secretary {cpV) & Chief Passwert efficer.
"7, The interests ef justice weuld therefere be served if
in-the ;ight:of the saieé observaficns a Suitable reeresent-

atien is maée by the asslicants fer Reseendents' censi-

deratien.
otzn




2
/J 4. In any case ¢n that greund review of the erder -
®asSsed in oA, 458/97 ig net warranteqd,
5. Hence, the RA .is iismissed, hewaver, Subject te
observatiens made sbeve .
L PR _
(H. Rajefrara Prasad) (D.H. Nasir)
Mam Admn,) : Vice Chairman
Dated: 23 Awri, 1999 |
Dictated 17 Osen Ceurt ‘
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